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penalty of removal and that only the President.mfn
could review the penalty. According to the
respondents a reference was made 5y}letter dt. 24-11-87
to the President for reviewing of“the penalty imposed

on the applicant's husband on 28-4-76.

2. The applicant obviously cannot get

any pensionary benefits unless fhe order of

. removal of her husband from service is quashed and
set aside. The respondents are therefore directed
to request the President to re¥iew the order of
removal within four months from the date of receipt

‘ of a copy of this order and if the penalty is &g

| removed}to grant the applican% ﬁeﬁsionary benefits

within two months thereafter.

3, With this direction the O.A, is
disposed of. \\/
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